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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN ZONE
BENCH AT KOLKATA

ORIGINAL APPLICATION No. 14 OF 2025/EZ
In the Matter of:
Talab Bachao Abhiyan (TBA) & Anr.
...Applicant
-Versus-
Government of Bihar & Ors.

...Respondents

Counter Affidavit filed on behalf of Respondent no. 5

(i.e. Nagar Nigam, Darbhanga)

I, Ravi Amar Nath s/o Pradeep Kumar aged about 40 years, by occupation-
Government Service, presently posted as City Manager under the
Darbhanga Nagar Nigam, Bihar working for gain at the working for gain at
the Office of Darbhanga Municipal Corporation, Darbhanga, Bihar, Pin-
846004, do hereby solemnly affirm and state as followed:

1. That I have made myself acquainted with the facts and circumstances
of the Original Application filed by the applicant and I have thoroughly
gone through all the documents pertaining to the subject matter of this
instant case and I am competent vide an authorization to file the

instant Affidavit before this Hon’ble Tribunal.

2. That the respondent no. 5 (shall be referred as DMC hereinafter) has
been advised to deal with only those contentions which are relevant
and material for effective and proper adjudication of the issues involved
in the instant case and save and except what are matters of record and
save what are expressly admitted by me hereinafter I emphatically deny
each and every contention as made/raised in the said application as if
the same are expressly denied by me in seriatim and specifically

traversed.

With reference to statement contained in Paragraph No. 2, of the

Original Application, the DMC denies any involvement in
encroachment activities related to the water body referred to as “Moin

Pokhar or Mon Pokhar.” The DMC further respectfully submits that it
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has not turned a blind eye to any alleged encroachments as claimed or

alleged by the Applicants.

That with regard to the allegations in Paragraph 5(II) concerning the
dumping of municipal waste in the drainage, the DMC has taken
significant steps to ensure proper waste management in the area.
Regular cleaning operations are conducted to prevent any waste

accumulation in and around the drainage channels.

That in response to Paragraph 5(II) of the Original Application
regarding the alleged connection of municipal sewage to the
storm/rainwater drainage, the DMC categorically denies this
allegation. The DMC has not diverted any municipal sewage lines into

the rainwater drainage that discharges into Mon Pokhar.

That with respect to the allegations in Paragraph 5(I1I) regarding the
condition of the water in Mon Pokhar, the DMC submits that it has
conducted regular water quality assessments. The DMC is committed
to maintaining the environmental integrity of all water bodies within its
Jurisdiction, including Mon Pokhar, and has not contributed to any

pollution as alleged.

That the DMC has been periodically cleaning the areas surrounding
the water body as part of its regular municipal maintenance activities.
These cleaning operations are carried out on a scheduled basis to

ensure that the area remains free from garbage and waste materials.

That the DMC has also been proactively coordinating with other
government agencies to address the issue of encroachment. This is
evident from the land records and khata details that have been
documented as part of the inspection conducted, indicating that the
DMC is committed to maintaining accurate records of the area and

taking appropriate action based on these records.

That the DMC upon receiving the Original Application filed before this
Hon'ble Tribunal, the DMC has been actively participating in
addressing the concerns related to Moin Pokhar. As evident from the
letter dated 21st March, 2025 issued by the Darbhanga Municipal
Corporation with memo number 934, the Municipal Commissioner has

directed that the physical verification of Moin pond be done along with
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the revenue personnel/Anchal Amin, and that demarcation be done on
the basis of available documents/evidence and a joint investigation

report to be submitted.

Copy of the letter dated 21.03.2025 (Memo No. 934) issued by the
Darbhanga Municipal Corporation regarding demarcation of Moin

Talab is annexed herewith and marked as Annexure- R/ 1.

That the respondent no. 5 submits that following the directions issued
by the DMC, a joint inspection was conducted by the Circle Officer,
Sadar Darbhanga and the three Amins’ namely (Anchal Amin Sadar
Darbhanga, Shri Sunil Kr Singh, Bahadurpur Anchal Amin and Amin

of Darbhanga Municipal Corporation).

That the respondent no. 5 submits that vide the letter dated 12t April,
2025, the Circle Officer, Sadar Darbhanga submitted a detailed
inspection report while indicating and informing the Municipal
Commissioner that the total encroached area measures approximately
3 Bigha 2 Katha 16 Dhur which is roughly equivalent to about 8 Acres
9 Dhur and also that the land belongs to a private individual.

That as per the inspection report of Anchal Amin Sadar Darbhanga,
Shri Sunil Kr Singh, Bahadurpur Anchal Amin and Amin of Darbhanga
Municipal Corporation, the land of Moin Pokhar under Mauza-
Kajipura, Police Station No. 484, old Khasra No. 95, Municipal Khasra
No. 3143 was measured and marked, and it was found that
approximately 88 persons have illegally encroached upon the said land
by constructing houses and boundary walls. The report primarily
focuses on the encroachment details and the current status of the
water body, indicating that a portion of approximately 8 Katha is
currently planted with water and water hyacinth, which is lying vacant
(shown in green colour in the trace map submitted along with the

report).

Copy of the letter dated 12.04.2025 along with the inspection
report dated 29t March, 2025, regarding measurement,
encroachment and demarcation of Moin Pond is annexed herewith

and marked as Annexure- R/2 Collectively.
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13. That the DMC is fully committed to the conservation and protection of
waﬁer bodies within its jurisdiction and has been taking all necessary
steps within its powers to prevent any illegal activities that may
advfersely affect these water bodies. The chronological sequence of
events as evidenced by the annexed documents clearly demonstrates
theiDMC's proactive approach in addressing the concerns related to
Moin Pokhar. The DMC also reiterates its commitment to implementing
anyi directions that may be issued by this Hon'ble Tribunal for the

conservation and protection of Moin Pokhar.

14. ’I‘hait the DMC has conducted extensive public awareness campaigns
thréugh various announcements, informing residents to keep the area
clean and to hand over their daily garbage to the garbage collecting
employees deployed by the DMC. These efforts are aimed at promoting

proper waste disposal and maintaining the cleanliness of the area.

15. Tha;t I have thoroughly gone through the contents of this counter
afﬁc?avit and I have fully understood the same and I am competent to

file and sign the instant Affidavit before this Hon'ble Tribunal.

16. That the answering respondent (i.e. Commissioner, Darbhanga
Mu?icipal Corporation) states and submits that they are ready and
'willi‘ng to abide by the order/s direction/s made by this Hon'ble
’ ‘Tribunal and has taken all possible steps to comply with the directions

. of the Hon'ble Tribunal and the Inspection Committee.

I state that the statements contained in Paragraphs no. 1 to 16 are true
to the best of my knowledge and belief, those made in paragraph nos.
9 &,‘ 12 are based on records and the rest are my humble submissions
before this Hon'ble Tribunal.
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VERIFICATION

Verified at Darbhanga, Bihar by the deponent above named on this the 16th
day of April, 2025, and say that the contents of this affidavit made in
paragraph nos. 1 to 16 are true to my knowledge, those made in paragraph
no. 9 and 12 are information derived from records which I verily believe to

be true and the rest are my respectful submissions before this Hon’ble

Tribunal.
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Translated Copy of Anneure R/1
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Website — www.darbhanga.biharurban.in E-mail - darbhanga.ulb@gmail.com

From:
Municipal Commissioner,
Darbhanga Municipal Corporation, Darbhanga.

To:
1. Sub-Divisional Officer, Sadar Darbhanga.
2. Sub-Divisional Officer, Biraul/Bahaldurpur Darbhanga.

Subject: Regarding the demarcation of Moin Pond.
Reference: Honorable NGT Case OA No. 14/2025/EZ TALAB BACHAO ABHIYAN
(TBA) VS STATE OF BIHAR

Sir,

With reference to the administrative letter on the above subject, I am informing you that a
case has been filed in the Honorable NGT, OA No. 14/2025/EZ regarding Moin Pond. In this
context, the demarcation of Moin Pond is to be done in light of the facts mentioned in the case.

In view of the above, on 26.03.2025, you are requested to ensure the physical verification
and demarcation of Moin Pond based on available documents/evidence with your revenue
staff/anchal land officer, and submit a joint investigation report within three days to the
undersigned, so that report can be made available to the Honorable NGT.

Enclosure: Copy of the petition filed in HON'BLE NGT, EZ.

Municipal Commissioner
Darbhanga Municipal Corporation,
. Darbhanga

Sri Nandan Kumar/Sri Aabid Khan/Sri Rajkamal Jha, Amin Darbhanga Municipal
Corporation are hereby ordered to coordinate with Assistant Town Planning Supervisor
(ATPS), City Manager Darbhanga, Darbhanga Municipal Corporation,, Sub-
Divisional Officers, Sadar and Bahadurpur to complete the work.

2. District Officer, Darbhanga for kind information. /
S
()\!\/
s

Municipal Commissioner
Darbhanga Municipal Corporation,
Darbhanga

78 | DMCZAPSWMO)




X

-Annexure R/2 Collectively-

BT AT JADDR, FEX ST |

E-mail ID:- codarb-dar.bih@nic.in, Mobile:-8544412514 f=]

302

Iy,
SEriciBrans
[, T |
Jar ¥,
TR 3y,

TR R, e |
fiva—  A1€9 arome &1 SHieT o @ wEE A
TG~ Wa4Ig YH$H—934, feid—21.03.2025

Sue favad guifie o3 & wa § AR G| R & 5 A NoT A
4fRdTe OA No. 14/2025/EZ & aTelid § W drelrg 1 Wi aRM &g PR fear oo

SE A B JMelld F sfge T WX GO, TR 3o @, TF IO TR BIE @ .

I A ST B gRT WgEd WU W TR @) uRides wEia R T @ v A ghed §
gfafee faar & 6 wiom—amreiig, AR 0484 B IR AT R el HfA AR QR
GERT +i0—95, YRS WRIRT F0—-31443 @) 0 #x e fear @ we gon b g @
7095, RIARIIE WERT 5031443 W 4T & 88 AN @ ERT AH T4 AT ¢ G
four a8 Ud a1 § 6 weal 16 Y 25 PR YA T D TY F TAGRT B GRT ST
ﬁ?mal?a%"tsvuaswasaﬁﬁ%g’l%la@aws‘eﬁmzmwgv153@%@'?1@
PIXPAT 6 DS 16 YR 25 YA Gl Whal— 3 8T 9 HTAT 13 YR BT §| Iad qH B 2w
?rcrsnﬁalaWaﬂmw%lm?ﬁdlamwwvﬁmwmwgmﬁvﬁ
arell wel gd @ R gw Fen A e N A svRn m R gewl Uod aRE @ oirg
e AT dre e QAT WY G- 95, PRI QR H0-31443 BT @l
@ SR yerd @RI & @i W Teae A @ 9ikg ¥ Seq @heE @
UETIC WERI XTA R | 3faet 3 @l URRET o § U voRa Har) @ oifg gRied

478C:\Users\ANJALI KUMARI\Desktop\ALL LETTER123.docx




X

Translated Copy

Office of the Circle Officer, Sadar, Darbhanga
Email ID: codarb-dar.bih@nic.in, Mobile: 8544421514
Letter No.: 1793 | Date: 12/04/2025

To,
The Municipal Commissioner,
Darbhanga Municipal Corporation, Darbhanga

Subject: Regarding demarcation of the Moin Pond.
Reference: Darbhanga Municipal Corporation letter No. 934, dated 21.03.2025.

Sir/Madam,

In reference to the above-mentioned application and the order passed by the Hon’ble NGT
in Case No. OA No. 14/2025/EZ, under which the applicant has raised concerns regarding the
encroachment on the pond land and demanded demarcation and restoration of the pond, a joint
team was formed including the Circle Office, Darbhanga and the Municipal Corporation,
Darbhanga. The said site was inspected and demarcation was conducted as per the direction.

It was found during the field verification that the land marked under Khata No. 31443 and
Khesra No. 95 (as per survey records), with an area of 88 decimals, is recorded as pond land in
the revenue records. However, it has been encroached upon and a road measuring 16 feet 25 links
has been constructed by the local residents. It was found that in this process, the land has been
divided into 3 parts: One part measuring 2 Katha 6 Dhur, Second part measuring 6 Katha 16 Dhur
25 link (used for road), Third part measuring 3 Katha 13 Dhur. The red markings on the attached
map indicate the area encroached for the road.

A copy of the demarcation map, site photographs, and the report by the Revenue
atamchari have been submitted. The records show that the land belongs to the pond as per the
SRR survey, and the pond is recorded under Khesra No. 31443. Therefore, the encroachment

geordingly, please take appropriate legal action in light of the Hon’ble NGT’s order and

Sincerely,

Circle Officer,
Sadar, Darbhanga
Date: 12/04/2025
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Translated Copy

To,
Circle Officer,
Sadar, Darbhanga

Subject: Regarding the demarcation of Moideen Pond (Man Pokhar).
Reference: Letter No. 934, dated 21.03.2025 from Darbhanga Municipal Corporation and in light
of the Hon’ble NGT case OA No. 14/2025/EZ.

Sir,

With reference to the above-mentioned subject and in compliance with your directions, a
field inspection was conducted at Mouza — Kajipur, P.S. No. — 484. The land in question is related
to Man Pokhar, which as per old records is Khesra No. — 95, Municipal Khesra No. — 31443, The
pond land has been divided into two parts: Part of old Khesra No. 95, Municipal Khesra No. 31443,
measuring 88 decimals. One part has been demarcated by the local residents using boundary
pillars, and a road measuring 0-6-16-25 (i.e., 16 feet 25 links in width) has been constructed
through the pond area.

The remaining area of the pond, measuring 88 decimals, has been divided into three sections: First
part: 03-02-15 (3 Katha, 2 Dhur, 15 Dhurki), Second part: 03-02-00 (3 Katha, 2 Dhur), Third part:
00-3-10 (3 Dhur, 10 Dhurki)

Out of the total land area, the road passes through 0-6-16-25 (i.e., 16 feet 25 links, roughly
88 people wide walking path). The demarcation has been shown with red lines on the attached
traced map. According to the field verification, currently, no water exists in the pond and it is in a

dry and abandoned state. This has been shown in the map with blue lines. Thus, the pond land

ence, the map-based report, traced map, and field sketch are submitted for necessary legal

aind further process.

(Signed) (Signed) (Signed)
Ameen, Sadar Darbhanga Ameen, Bahadurpur, Ameen, Bahadurpur,
Darbhanga Darbhanga
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Encroachment Details - Moideen Pond (Man Pokhar)

Survey Area
S. Name of Encroacher Khesra No. / | (Katha- CotventUse
No. | (Father's/Husband's Name) Municipal Dhur-
Khesra No. Dhurki)
1 IShtly.’?lq Ahmad (Abdul Rahman 95/31443 1-15-0 TA—
Ansari)
Khursheed Khatoon (Husband:
2 95/31443 3-0-0 Boundary Wall
Javed Ansari) / Nl ke
3 Md. Faisal (Father: Abdul Hai) 95/31443 1-12-0 Foundation
4 Nazia Khatoon 95/31443 0-10-0 Boundary Wall
5 Musarrat Jahan 95/31443 0-10-0 Vacant
6 Sahina Ahmad Khan 95/31443 1-3-0 Vacant
Md. Sirajuddin (Father: Md.
144 -12- Wall
7 — 95/31443 0-12-0 Boundary Wa
8 Abul Hasan & Kamrul Hasan 95/31443 1-0-0 Boundary Wall
9 Nasrin 95/31443 1-0-0 Vacant
s i(F :
10 Md. Ahmad Ansari (Father: Abdul 95/31443 1-0-0 S
Samad Rahoon)
Md. Shafiq (Father: Md. Imran
11 Mazhuoni] 95/31443 1-3-0 Boundary Wall
12 Darakshan Jahan 95/31443 0-15-0 Vacant
13 Nasima Khatoon (W/o Faizan 95/31443 0-15-0 Under .
Alam) Construction
. . Under
14 Hina Praveen (W/o Asif Alam) 95/31443 0-15-0 )
Construction
Farzana Khatoon (W/o Nagma
15 Sabahat, D/o Jiyaul Haq Hoda) 95/31443 2-0-0 Boundary Wall
16 Zohir Ahmad Ansari 95/31443 0-10-0 Vacant
17 Mohd. Haider Khan 95/31443 0-10-0 Vacant
18 Musarrat Jahan 95/31443 0-10-0 Boundary Wall
19 Shahnaz Jahan 95/31443 0-10-0 Boundary Wall
Gulam Mohammad 95/31443 0-10-0 Boundary Wall
Nisha Rani 95/31443 0-10-0 Vacant
hahista Anjum 95/31443 0-10-0 Vacant
Md. Mehraj 95/31443 0-10-0 Vacant
Md. Subhan 95/31443 0-17-0 Vacant
25 Md. Hasir 95/31443 0-16-25 Boundary Wall
26 Mohd. Manirulin, Father: Tajuddin | 95/31443 2-0-0 Two-storey
Ansari Under
Construction
Pucca House
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27 Imran Fatima 95/31443 0-8-0 Vacant
28 Talabhu Joor 95/31443 0-12-0 Vacant
29 Imran Haider 95/31443 0-12-0 Foundation
30 Nuzhat Praveen 95/31443 1-0-0 Vacant
31 Farzana Khalid 95/31443 1-0-0 Vacant
Under
32 Tauheed Ahmad Khan 95/31443 0-10-0 Construction
House
33 Rais Ahmad, Father: Wasi Ahmad 95/31443 0-12-0 Foundation
34 Wasi Ahmad 95/31443 0-11-0 Foundation
Mohd. Yakoobella, Father: Mohd. Boundary
93 | Ghulam Rehman A5/ S1443 LR Wall
36 Sabir Anwar, Father: Abdul Majeed 95/31443 1-2-0 Boundary
Alam Wall
37 Reshma Praveen 95/31443 0-10-0 Vacant
38 | Mohd. Afagat Alam 95/31443 0-10-0 3;’3“];“13”
39 | Baby Laksum 95/31443 | 0-14-0 3;’3‘:{‘“”
40 | Sahin Khatoon 95/31443 0-10-0 af’a‘i]“dary
41 Fatima Sareen 95/31443 0-10-0 Foundation
42 Sarwar Moiuddin 95/31443 1-0-0 Foundation
43 Zayra Khatoon 95/31443 0-10-0 Vacant
44 Mohd. Hibatullah 95/31443 0-10-0 Vacant
45 Nazra Haseen 95/31443 0-10-0 Vacant
46 Mohd. Rizwanul Haq 95/31443 0-8-0 Vacant
Rahat Hussain Khan 95/31443 0-10-0 Sfa‘;;‘daw
fiya Hussain 95/31443 0-10-0 Bonadry
Wall
sir Ahmad 95/31443 0-10-0 Vacant
ran Javi 95/31443 0-10-0 Vacant
Rizwana Begum 95/31443 0-10-0 Sfa‘ﬁ‘dary
Under
52 Nematullah Masoom 95/31443 - Construction
House
53 Mansoor Alam 95/31443 0-10-0 Vacant
54 Mohd. Shahnawaz 95/31443 0-10-0 Vacant
55 | Farzana Khatoon 95/31443 | 0-8-0 %’aﬁlndary
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56 | Farzana Khatoon 95/31443 0-8-0 oundary
Wall
57 Nazma Bano 95/31443 0-12-0 Vacant
58 | Rihana Khatoon 95/31443 0-12-0 E;S?dary
59 Shabnam Khatoon 95/31443 0-12-0 \1/3\;)aullndary
60 | Farah Khatoon 95/31443 0-12-0 \?Voaul;]dary
61 Sameena Khatoon 95/31443 0-12-0 \l?\;)aul{]dary
62 | Shazia Khatoon 95/31443 0-12-0 aj’auundary
63 | Shaheen Khatoon 95/31443 0-12-0 S;a‘i?dary
64 Areeba Khatoon 95/31443 0-12-0 Vacant
65 | Naima Khatoon 95/31443 | 0-12:0 | poundany
66 | Nagma Khatoon 95/31443 0-10-0 5\;’;{“131'}’
67 | Seema Khatoon 95/31443 0-10-0 Sﬁaulildary
68 | Zeenat Khatoon 95/31443 0-12-0 sfal;?dary
69 | Parveen Khatoon 95/31443 1-0-0 Syaul?dary
Two-storey
Mohd. Aamir, Father: Mohd. Under
" Khaleelur Rahman 95/31443 1-0-0 Constoetion
House
Two-storey
71 | Firoz Khan, Father: Ishtiyaq Khan | 95/31443 1-0-0 Under
‘ Construction
House
72 | Shahla Khatoon 95/31443 0-12-0 gfaulfdary
Khalid Anwar 95/31443 1-4-0 %ali?dary
Irshad Ahmad 95/31443 0-10-0 3;>aunndary
%A/ Rizwan Ahmad 95/31443 | 0-9-0 5\;’aulildary
Two-storey
6 | Irfan Ahmad 95/31443 | 1-4-0 Yndar
Construction
House
Rizwanur Rahman Khan, Father: Boundary
7 Ghulam Rahman Khan 95/31443 1-0-0 Wall
78 Aftab Alam, Father: Tazkar Alam 95/31443 0-10-0 5\;’3“1{“33'"}'
79 Zubaida Khatoon, Father: Rizwan 95/31443 0-14-0 \?;aul:ldary
80 Kulsuma Khatoon 95/31443 1-6-0 3;’3“1{1‘131')/
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81 | Nejat Khatoon 95/31443 | 0-5-0 \%’;‘li‘dary
82 | Nazia Khatoon 95/31443 0-5-0 afa‘;;‘dary
Shabana, Wife of Mohammad Two-storey
RS | shanam s 9-:0 RCC House
Under
84 Rizwana, Wife of Shahzad 95/31443 0-8-0 Construction
House
85 Shahid, Son of Shahid Khan 95/31443 0-10-0 Vacant
86 Rashid, Son of Shahid Khan 95/31443 0-10-0 Vacant
Mohammad Yusuf, Son of Boundary
8% I RO ad Taniei 4a1dds 030 Wall
Rahat Khatoon, Wife of Mohammad Boundary
88 Shahid 95/31443 0-10-0 Wall
Zakiya Khatoon, Wife of Mohammad
89 Farooq, Daughters: Sameena, Raziya, | 95/31443 6-16-25 Farming
etc.
Water tank
and
90 Government Land 95/31443 8-0-0 concthitced

drain
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Translated Copy

Khasra for the Darbhanga Town Name of Village: Kajipur
Name of | Name of Name of Name of Name of Name of Area in Area in Bigha Description of | Remarks
Plot Zamindar | Intermediate | Landlord with | Karayadar | occupant acres plot
with land lord parentage with with
parentage with parentage | parentage
etc parentage etc etc
etc.
1 2 3 4 5 6 A D B | K | Ghu | Dhurki 9 10
Maharaj
31443 Ramesar Mohammad 3 39 | 3|18 13 Moin Pokhar
/95 Singh |~ Yasin, -
Bahadur, Chograh
Mo: Vasrat No. 8
Khewat
No. 1
Copier Compose by Sd/-
Sd/- Sd/- 02-04-2025
29/03/2025 29/03/2025 Darbhanga Municipal

Certified to be true
Office Superintendent
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Website — www.darbhanga.biharurban.in E-mail - darbhanga.ulb@gmail.com

Date: 15-04-2025
TO WHOMSOEVER IT MAY CONCERN

Subject: Authorization for Filing and Signing Documents in Connection with
OA/14/2025/EZ before the Hon'ble National Green Tribunal, Eastern Zone, Kolkata
Bench.

Respected Sir/Madam,

|, Shri Rakesh Gupta, son of Late Shiv Shankar Prasad Gupta, aged about 51 years old, working
for gain as Municipal Commissioner, Darbhanga at the Office of Darbhanga Municipal
Corporation, Darbhanga, Bihar- 846004, do hereby authorize Shri. Ravi Amar Nath s/o Pradeep
Kumar aged about 40 years, permanently residing at 187, Sripalli Court Road Jamtara, PS & PO:
Jamtara, Jharkhand- 815351, presently posted as City Manager, working for gain at Office of
Darbhanga Municipal Corporation, Darbhanga, Bihar, Pin- 846004, to file, sign, represent and
submit any and all documents related to 0A/14/2025/EZ before the Hon'ble National Green
Tribunal, Eastern Zone, Kolkata Bench, on behalf of myself and Darbhanga Municipal
Corporation.

Please consider this letter as an official authorization for the said purpose, copy of the Aadhar
card of Shri. Ravi Amar Nath is hereby attached along with this authorization.

This is for your kind information and record.

Yours Since

Municipal Commissioner,
Darbhanga Municipal Corporation,
Darbhanga, Bihar.
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Rawv Amar Nath

T W { Year of Birth : 1985
T Male

o g - e
“ZN  OUSDENTRCATONAUTHORTY ORINDIA~ |
HTHUTT
o SO TET TR, ATt 141187, Address: S/O: Pradeep Kumar,
ipr=f1 ¥ 1y o, ameernr, | WARD 14187, SRIPALLI COURT
v, wrserren, wreer, 815351 ROAD JAMTARA. JAMTARA,

Jamtara, JAMTARA, Jharkhand.

815351
5196 6467 2743
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